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OA No,504/90

Cartral Rdiinpettee {ve Tribunal
Principal 8ench: New Delhi

New Delhi this the 27th Day of July, 1994,

Sh, N,V,

Krishnan, Vige=Chairman (A)
sh, €.J, Roy, Mamber (J)

Vinay Kumar supnta,

s/0 Shri Vijay Kumar JSupta,
r/o Jain Co,, Chemdicels,
Bazer vanj,

Morzadabad,

Sanjay. Kumar Arorae,
s/0 Shri Jagdish Ciendrsa Arors,
r/o Marthals Colony,
E-25 1/..:, Mor adc-JcC.

Manoj Kumar,

s/o0 Shri Jai sorzal,
Jainco Chemic:ls,
Bazer sanj,
PMioradesk:zd,

Rajesh Bhard7aj,

s/o Shri s, cC, Enerd’aj,
r/o H-227-E, Bartnzl:z Colonvy,

Moredarad,

sher Singi,

s/o Shri Phool Singyh,

r/O H—2Q/—E,--a.|_b sale vo.lon
onradcbcd

Sientea 2am, :

s/0 Shri ilathz 2a,

r/o H-297-%,.0artnzle Colony,
Foredebad,

anil kuiar sus

nkzr,
s/0 3nri Lalegivar &,
r/o Near Herti.a_ s < ion:;,

bnlﬂlg TJla,uOraé Zed,

Pudni Ram
s/o0 Shri Ranm. Sanni,
r/o Rear MWartnlea Colony,

K.r"lldle rpala, I\lora’qc_.,r d.

Om Przkash SJ_ nghn -
s/0 Raj Roon Singh

r/o Line Pacr“ear Police Statio-,
Moradahead,

cortea, . ,2/-

A st



= N 10, Satbir,
' ' s/o Sh, Kanwar Singh, .
r/o Shiv Chander Mohan Saini

— Near Harthsla Colony,

‘w_v. Moradabad,

> (By Advocats Sh, K,L, Bhudhiraja,

3. Sh,
s/o
4. Mr.
s/o
5. Mr,
s/o

Varsus

1. Union of Indie through
Generzl Manager,
Northern Railway,
Barods House, Neuw Delhi,

2, The Divisional Railway Manager,
Northern Railuay,
Moradabad Division,
Moradabad, -

(By Advocate Sh, Rajesh)

Sanjay Misra,
Sh, K,K, Miara

Avdesh Kumar,
Sh, B,L., Sharma

Sunil Kumar Mudgit
Sh, Raj Kumar

esofpplicants

though none appeared)

cecRespondents 14&2

sesfRespondents 3 to §

(By Advocate Sh, B,S, Maines, though none appeared)

Mr, NV

.

ORDER(ORAL)

Krishnans -~

We notice that this case was dismissed in default on

25,11,91, It was thereafter restored by the order dated 4,3,93,

Earlier, we found that the name of the applicants® coupsel

o prperty,

was not printed/in the cause list and we had given a direction

in this behalf, His name has been shown in the cause list nou,

yet he '

‘s not present,

case
We notice that the prayer in thig is that the applicants

should be put on the Diessel Training and be given ccnsegquential

benefits, No reply has been filed by the respondents, However,

it would appear that the applicants are not keen in prosecuting

the O0,A, and accordingly the matter is dismissed in default,
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(c.7. Ro
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(N,V, Krishnan)
VicemChairman(AJ




